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Subject: SENDING COPIES OF ORDER PASSED BY THE BENCH 
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Please find enclosed herewith the copy of the Order/I 	iiider 
passed by this Tribunal in the above said Application on 	: 

01 
(c 

End: As above. 

SECTION OFFICER 
(Judicial) 

 



0 

4 

Shri D.V. Shylendra IKumar, counsel for 
the respondents, brings to our notice 
that the Central'Goverrknent has, subse 
quent to the filing of the writ peti-
tion in the High Court of Karnataka, 

bee 
fts1nceix transferred to this 
Benchof the Tribunal, issued an amend-
ment to the Central Industrial Secu-
rity Force (CISF) Act, whereby the 
C]SF has been declared to be an Armed 
Force. In view of this, we are nfxtke 
xxiw precluded from entertaining the 
application because of the provisions 
of Section 2(a) of the Acninistrative 
Tribunals Act; 1985. We therefore 
direct the Registrar of this Bench 
to take steps for transferring back 
this application to the High Court of 

Karnataka. / 

	

(L. H .A. 1R) 	(cH. RA c  SHNA RAJ) 

	

Member (AM) 	Member (JM) 
1.9.1986 	1.9.1986. 
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